
ACT No. XXXVIII OF 1520, 

(Received the'assent of the Governor General on the 
14th Septembtw, 1920.) 

An Act to relax the control in certain res- 
pects of the Governor General i n  Council 
over Local Governments, and to transfer 
to such Governi~enta certain powers now 
exel.cisable by the Governor General in 
Council. 

HEREAS powers of control are vested in the W Governor General in Council in virtue of 
certain enactments and it is expedient to relax those 
powers, and to transfer to Local avernments 
powers under certain enactments now esercisable 
by the Governor General in Council; It is hereby 
enacted as follows :- 

1. This Act may be called the Devolution Act, short title. 
1920. 

2. The enactments specified in the First Schedule Amendment 
are hereby amended to the extent and in the manner ~i oertain enaotments, 
mentioned in the fourth column thereof. 

3. The enactments specified in the Second Consequon~ 
Schedule are hereby repealed to the extent men- 
tioned in the fourth column thereof. 

p 4. Any appointment, notification, order, scheme, saving 
rule, form or bp-law made or issued, before the corn- ;;$;~;~~~ 
mencement of this Act, by an authority for tho 
making or issuing of which a new authority is sub- authoribie~, 
stituted by or under this Act, shall, unless * ineon- 
sistent with this Act, be deemed to have been made 
or issued by such new authority, unless and until 
supersbilsd by-an-appdint~nen$,~ notificatiofi, -order, - 
sch8me, rule,^form or bye-law made or issxed "--- by such 
new authority. .,_>-.-- THE FIRST SCHEDULE, 



THE FIRST SCHEDULE. 

(See section 2.) 

Part 1.-Act; of the Gove~nor Gene~al  in Council. 

Sear. No 

VIII The Indian Tolls Act, 1861. 

Short title or subject. 

I n  eection 2 the words " not oxooeding the  
rates mentioned in the Schedule annexed 
to this Act " and the Sohcdule, shall 
be omitted. 

Amendmonte. a 

1807 / XXIX / Dollectlon of Bombay Land I The proviso to section 8 shall be omitted. 
Customs. 

The Workman's Breach of 
Contract Act, 1859 

The Employers and Work- 
men (Disputes) Act. 1860 

The Polioe Aat, 1861 

The Indian Tolls A,ct, 1864. 

The Indian Succession Act, 
1865. 

In eection 6 the worda " by the,povernor 
Gencral of India in Gounoil or ahall be 
omitted. 

In  section 9 the words " of the Governor 
General of India in Council o r "  ahall be 
omitted. 

I n  aectiona 2 and 3 after the word " rabjeot " 
the worda "in the cane of officer6 of the  
Indian Police of and abcy? the rank of 
Assistant Superintendent shall be in- 
serted. 

The words from " not exceeding " to  
" Bohedule mentioned " in the Preamble, 
tho whole of seotion I and the Bohedule 
shall be omitted. 

I I n  seotion 3, for the worda from " speoified 
1 in the Bchedule" to the end of the seotion, 
I the words " authorized to be levied under , the said Act VIII of 1851 " shall be sub- 

stituted. 

1 I n  seotion 332, for the  wads " Governor 
General of India in Council " wherever 
they occur, the words "Local Govern; 
ment ", for the words " in British India 
the words " in the territories administered 

the Local Government," for the word 
he " the words " the Local Government" 

and for the worda " Gazetteof India "the 
worda " local official Gazette " ahall be 
eubstitutcd. 




















































































